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Vodafone Response to TRAI Draft Recommendations dated 19 September 2017 on “Ease 
of Doing Telecom Business for comments of the Stakeholders” 
 
At the outset, we would like to welcome this initiative of the TRAI to support and encourage 
“ease of doing business in telecom sector”, and to identify the various processes that could be 
simplified and/or combined to the extent possible to economize on efforts on part of the 
Telecom Service Providers (TSPs) as well as the Government. 
 
We also note that TRAI has at the outset clarified that its recommendations are confined only 
to issues related to the processes that TSPs are required to undertake for various telecom 
related activities have been dealt with and that issues which relate to policy matters are out of 
the purview of the subject, hence are not included in these recommendations. 
 
We also welcome the opportunity to comment on the draft recommendations proposed by 
TRAI and our submissions on the same are as below: 
 
A. SACFA Site Clearance 

 
TRAI Draft Recommendation 
1. The Authority recommends that entire process of SACFA clearance as well as grant of 

all licences/approvals, that are issued by WPC, should be made paper-less and executed 
end-to-end through online platform. (Para 2.4) 

 
Vodafone Submissions 
a. We support and endorse the recommendation that the entire SACFA clearance process 

be made paper-less and executed end-to-end through online platform. 
 
b. We would further like to reiterate our request that additionally, the TRAI may 

recommend that there should be only one approval required per SACFA location and 
each antenna that is deployed at the location should not require a separate approval.  

 
c. There is a provision of additional antenna category, however that is applied only to 

additional antenna set up by the respective TSPs. We believe that once the SACFA 
clearance is an online process, the additional antenna approach may be extended to all 
additional antennae deployed at the site after the first approval has been granted.  
 

B. Import License for Wireless Equipment 
 

TRAI Draft Recommendation 
1. The Authority recommends that: 
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 There should be a defined time-line within which an Import Licence should be 
granted and the same may be declared in the portal as well as in the Citizen’s 
Charter. 

 TSPs should be allowed to reinstall/deploy their wireless equipment into another 
LSA after giving prior intimation to WPC preferably through the online portal. There 
should not be any requirement of taking prior permission of WPC for this purpose. 
(Para 2.10) 

 
Vodafone Submissions 
a. We believe that the very need for an import license should be reconsidered. It is 

submitted that the objective is to keep the DoT informed about the equipment being 
imported by the Licensees, which can be met by the Licensees by submitting periodic 
reports to DoT along with whatever self-certification/undertaking as may be required.  

 
b. In the alternative, we suggest that TRAI should recommend a specific time limit, which 

may be 15 days, after which there should be a deemed approval.  
 

c. We support the recommendation to allow TSPs to reinstall/deploy their wireless 
equipment into another LSA after giving prior intimation to WPC through an online 
portal.  
 

d. It may be noted that the industry has already through COAI intimated DoT about the 
process that is followed for shifting of equipment between Circles and the same has 
also been accepted by DoT/WPC. Copy of correspondence in this regard is enclosed as 
Annexure-1 
 

e. We believe that the same should be made online, to facilitate ease of doing business.  
 

f. We would also like to further suggest that there should not be a pre-condition requiring 
the licensee to have the same frequency authorization in other LSAs as well, since in 
the era of active infrastructure sharing, an infrastructure provider could be deploying 
equipment to operate in the frequency of the infrastructure seeker. The condition, if at 
all required, should be that the equipment will be used to radiate only valid frequency 
assignments of TSPs.  If required, a copy of the valid frequency assignment of the seeker 
can be provided for the LSA in which the equipment is being shifted. 
 

g. Considering the ground realities, re-installing/deployment of equipment across LSAs 
by same entity or even between different entities, with only intimation to WPC should 
be the norm.  

 
C. WPC clearance for DEMO License and Experimental License 
�  
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� TRAI Draft Recommendation 
1. The Authority recommends that the applications for Demonstration Licence and 

Experimental Licence should be processed and the licence should be granted within a 
maximum period of 15 days and 30 days respectively. This time period should be 
declared at the portal as well as in Citizen’s Charter. (Para 2.16) 
 

2. The Authority recommends that the validity period of the Experimental (radiating) 
Licence should initially be six months, extendable by another six months. (Para 2.18) 

�  
� Vodafone Submissions 

a. We believe that six months is sufficient time for a demonstration /experimental license 
and there should be no further extension after six months. The TRAI may recommend a 
validity of three months, extendable by another three months.  
 

b. It should be ensured through suitable conditions built into the approval that these 
demonstration/experimental (radiation) licenses do not interfere with the licensed 
frequencies.  
 

c. It should be further clarified that any commercial deployment can only be after 
obtaining the relevant license/authorization under Section 4 of the Indian Telegraph 
Act /Unified Licensing regime.  
 

d. The TRAI may also ensure that there is no acquisition of subscribers under the 
demonstration /experimental license, whether as test or regular users.  
 

D. Transfer/Merger of Licenses 
  
� TRAI Draft Recommendation 

1. The Authority recommends that: 
i. When any merger proposal of companies as filed before the Tribunal is notified, 

representation/ objection, if any, by the Licensor on such scheme has to be made 
within 30 days. The Licensor should use this window of 30 days to file objections, if 
any, for the merger of licences also. DoT should spell out a definite timeline, not 
exceeding 30 days post NCLT approval, for providing written approval to 
transfer/merger of licences by the Licensor and it should be made a part of the M&A 
Guidelines. 

ii. The current provisions of M&A guidelines do not define a red-line for the market 
share of resultant entity in a service area. Therefore, DoT should define a cap on the 
permissible market share of the merging entities taken together; beyond which 
merger proposal should not be accepted. 

iii. If a transferor company holds a part of spectrum, which (4.4 MHz/2.5 MHz) has been 
assigned against the entry fee paid, the merged entity should be liable to pay the 
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differential amount for the spectrum assigned against the entry fee paid by the 
transferor company from the date of written approval by DoT. (Para 2.31) 

 
Vodafone Submissions 
a. We note that the TRAI has clarified in its draft recommendations that “Only issues 

related to the processes that TSPs are required to undertake for various telecom related 
activities have been dealt with” and that issues “which relate to policy matters are out 
of the purview” of the recommendations.  
 
We therefore submit that submit that TRAI should only make recommendations on 
process/ease of doing business issues.  
 

b. It may also be noted that there are various mergers and consolidation transactions that 
are already underway. The applications have been made under the M&A guidelines of 
20 February 2014 and the parties cannot be made worse-off by any recommendation 
of TRAI.  
 

c. Without prejudice to the above, we would like to submit as below: 
 

i. We agree with TRAI draft recommendation that DoT should spell out a definite 
timeline, not exceeding 30 days post NCLT approval, for providing written approval 
for the  transfer/merger of licenses by the Licensor. 

 
ii. As regards the recommendation of red-line for the market share of resultant entity 

in a service area, it is submitted that the current M&A guidelines do not carry such 
a clause despite the same being recommended by TRAI in its earlier 
recommendations. We once again re-iterate that there are various mergers and 
consolidation transactions that are already underway basis the M&A guidelines of 
20.02.2014 and that there should be no recommendation that puts any applicant 
in a worse-off situation. We therefore submit that this recommendation should be 
dropped.  
 

iii. As regards the payment, if any and if at all payable, for the spectrum assigned 
against the entry fee paid, we agree that the logical approach is that such payments 
be required to be made from the date of approval of the merger and transfer of 
licenses by the DoT..  

 
E. Rationalizing of prescribed fee for testing of roll-out obligations 
 
TRAI Draft Recommendation 
1. The Authority recommends that the TSPs should be charged for roll-out obligations test 

fee only for the DHQs/ BHQs/ SDCAs which are actually tested by TERM Cells. The Authority 
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also recommends that there is a need to rationalize the structure of testing fee to avoid 
double payment for testing the same MSC. MSC test fee should only be charged once for 
all the towns served by the common MSC, which are being tested by TERM Cells under 
sample testing. (Para 2.38) 

 
Vodafone Submissions 

 
a. We support this draft recommendation of TRAI. 

 
b. While we support the cluster based approach adopted by DoT for testing of sites for 

rollout purposes; we submit that it is incorrect and unfair to fail the entire cluster in 
case a site fails in the cluster.  In the event of a problem with any site, the operator 
should be given an opportunity to rectify the site and offer it again for testing. Such an 
approach will be fair and proportionate 

 
F. Net-worth requirement for migration from UASL to UL 
 
� TRAI Draft Recommendation 

1. The Authority recommends that for an existing service provider, for renewal of licence 
or migration of its licence to UL, the condition of minimum net worth should not be 
applicable. (Para 2.43) 

 
Vodafone Submissions 
a. We agree with this draft recommendation.  

 
G. EMF compliance and certification 
 

TRAI Draft Recommendation 
1. The Authority recommends that in respect of EMF compliance, DoT may review the 

need of calling biennial certification for all the existing sites of every TSP. The Authority 
also recommends that TSPs should be asked to submit all requisite certifications only 
through Sanchar Tarang portal. TSPs should not be required to re-submit these 
certificates/reports separately in any other forms such as in hard copy or through email. 
(Para 2.50) 

 
Vodafone Submissions 
a. We agree and support the recommendation for DoT to review the need for biennial EMF 

self-certification for all sites in view of the launch of the Tarang Sanchar portal.  
 

b. We would also like TRAI to consider our request and recommend that an upgrade 
certificate should only be submitted by the upgrading licensees and there should not 
be any requirement for other tenants on the shared site to submit a duplicate certificate 
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– which is an unnecessary burden. Which has become even more unnecessary in the 
online scenario, where each site is completely updated and current at all times and in 
compliance with the EMF norms laid down by the Government.  
 

c. We submit that the DoT has already instructed that the certificates will only be 
submitted through the portal. Copy of DoT’s email in this regard, is enclosed as 
Annexure-2. 

  
H. Bank Guarantees 
 

TRAI Draft Recommendation 
1. The Authority recommends that PBG for a particular phase of roll-out obligations 

should be released after successful certification by TERM Cell. If TERM Cell fails to 
submit its report within 12 months after the date of offer, PBG should not be held back 
on account of pendency of testing. Further, DoT should review the process adopted by 
CCA for the refund of bank guarantee and should ensure that CCA do not take more 
than 30 days for the release of bank guarantee. (Para 2.53) 

 
Vodafone Submissions 
a. We support this draft recommendation 

 
I. Publishing of OSP registration holders in website 
 

TRAI Draft Recommendation 
1. The Authority recommends that DoT should place an updated list of OSP registration 

holders with their validity of registration and place of OSP centre at its web-site. (Para 
2.58) 

 
Vodafone Submissions 
a. We support this draft recommendation 
 

J. Revision of existing financial penalty structure 
 

TRAI Draft Recommendation 
1. The Authority recommends that DoT should device a suitable matrix, linking the 

penalty to the severity of the incident and the number of occurrence of the violation 
for imposition of financial penalties. (Para 2.64) 

 
Vodafone Submissions 
a. We agree with this recommendation at principle level.  This is without prejudice to our 

contentions that the penalty provisions have to be in consonance with the provisions 
of the Indian Telegraph Act.  
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K. Other Issues that may be considered by TRAI 
 

1. Spectrum Trading Guidelines to be consistent with NIA and be applied 
uniformly–  
a. It is submitted that the Spectrum Trading Guidelines issued on 15 October 2015 

provide, inter alia, that in respect of 2500MHz band, spectrum trading shall be 
permitted only in block size of 20MHz (TDD) and 10MHz (FDD).  TRAI is however 
aware that in the 2016 auctions, the block size for 2500MHz was reduced from 20 
to 10MHz. The modification in the block size in 2500MHz band has created an 
anomaly with the spectrum trading guidelines, inasmuch as a licensee can acquire 
spectrum in blocks of 10MHz, but can only trade in blocks of 20MHz.  TRAI may 
kindly recommend a modification in the spectrum trading guidelines to allow for 
trading of 2500MHz in blocks of 10MHz.  
 

b. Further, the trading rights should be uniformly applicable to all licensees with 
option to trade given in all situations with no financial loss in nature of having to pay 
for the period for which spectrum cannot be used.     

 
2. Illegal use of private repeaters and unauthorized use of jammers  

 
a. We had in our submissions highlighted the issues resulting from the rampant and 

unauthorized use of jammers which creates interference in licensed mobile services 
and results in an unacceptable deterioration of services that are beyond the control of 
the service provider.  

 
b. We had requested that TRAI consider and recommend the introduction of an online 

process whereby complaints regarding illegal repeaters can be uploaded on a TRAI & 
TERM portal for examination and resolution by the concerned authorities.  

 
c. We also request that the TRAI should recommend to the DoT that it should mark all its 

instructions/circulars regarding unauthorized online and retail sale/purchase and use 
of jammers to the Ministry of Commerce, Customs offices and other relevant Central 
and State Ministries so that such instructions are widely disseminated and the public at 
large is made aware. Also, periodic advertisements may please be undertaken by the 
DoT for making the public aware. 
 

d. We request TRAI to consider this issue and make suitable recommendations to DoT on 
the same.  

 
3. Re-verification of Existing Subscribers 
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a. TRAI is aware that the DoT has on 23.03.2017 issued guidelines for re-verification of all 
existing subscribers through Aadhaar based e-KYC by 06.02.2018.  
 

b. We had in our submissions to TRAI highlighted the various challenges in this exercise 
and had sought the support of TRAI in ensuring that a reasonable time frame be given 
for any such re-verification.  
 

c. In the meantime, some additional challenges have arisen that will further constrain the 
service providers in their re-verification efforts. These include the recent Supreme Court 
judgment on privacy that is causing concern amongst subscribers and leading to 
reluctance in the re-verification process. There is also the concern with a series of 
unilateral decisions that are being taken by the UIDAI such as mandating of registration 
of devices, imposition of a per transaction fee, hardware, software changes, etc. These 
are without any consultation or collaboration with the service providers, either on 
feasibility, practical issues or timelines, which are also hampering our re-verification 
efforts.   

 
d. The TRAI is alive to this concerns and has also been holding meetings and engaging 

with the operators on this issue.  A copy of the joint industry submission in this regard, 
is enclosed as Annexure-3. 

 
e. We request that these various concerns may kindly be examined and addressed by TRAI 

through suitable recommendations to DoT so that the re-verification exercise can be 
carried out seamlessly by the service providers. In any event, we submit that given the 
number and scale of the challenges that have been highlighted by the industry – DoT 
should consider extending the time period for re-verification by at least three years.  

 
4. Telecom Security Testing requirements  

 
a. The TRAI may be aware that DoT, vide Gazette notification dated 05.09.2017, has 

prescribed mandatory testing and certification of all imported and domestically 
manufactured telecom equipment by Indian accredited labs in India w.e.f 1st October 
2018.   
 

b. It is submitted that the telecom equipments imported/purchased domestically by the 
Licensees are from large scale reputed vendors and are already certified as per 
international norms and standards. Requiring the same to be retested in India is not 
only a duplication of effort that is unnecessary, but also impractical as there are no 
India-specific certification requirements and further no labs on the ground.   
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c. We had earlier through COAI represented to DoT with regard to a TEC proposal on this 
issue. A copy of the DoT Gazette notification & industry representation is enclosed as 
Annexure-4 
 

d. We request the TRAI to recommend that the Government should reconsider this issue, 
as implementation of this Gazette notification will cause severe procedural issues and 
will severely impede ‘ease of doing business’ by licensed telecom operators.  

 
5. ROW Permissions: 

 
a. The DoT has issued the Right of Way Rules in 2016 that should go a long way in 

facilitating efforts towards a harmonized approach to ROW approvals in different states.  
 

b. In addition to the above, the TRAI has also made several recommendations to ease and 
facilitate right of way permissions – including in its recommendations on “Delivering 
Broadband Quickly” Recommendations on “In building access”, etc.  

 
c. We submit that TRAI should reiterate its recommendations regarding ROW issues so as 

to highlight the same for early redressal. These will include inter alia : 
 

i. Time bound approvals – single window clearance in a time bound manner 
 

ii. Adoption of a Dig Only Once policy – this should include a mandated provisioning 
of duct in the definition of Roads/Highways 

 
iii. Standardization of ROW rates – based on restoration/reinstatement costs only 

 
iv. No sealing of sites which are a critical infrastructure - Invoking powers under 

Section 15 of the Indian Telegraph Act for dispute resolution with local authority.  
 

v. Work out a mechanism with States for use of electricity poles for last mile access 
infrastructure.  

 
vi. Change in building by-laws for mandatory inclusion of ducts/optical fibre in all 

upcoming office complexes, commercial spaces and residential complexes – 
completion certificate to be issued only if the building is telecom ready 

 
vii. Electricity to be provided to BTS sites on priority – this should be at industrial rates.  

 
viii. Mandate city developers and builders to have properly demarcated sections within 

buildings and on rooftops for housing BB infrastructure and antenna  
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6. Spectrum Caps 
 
a. We understand that TRAI is separately considering the issue of spectrum caps, we 

only will submit at this stage that in the current situation where spectrum is 
technology neutral, technology supporting various spectrum bands and 
consolidations as the natural step, in-band spectrum caps of 50% should be 
increased to improve efficiency, which is very much required in today’s financially 
stressed environment. 

 
 

New Delhi 
3 October 2017 
 





r.atFiania. Vaishali Singh (COR), Vodafone India

Cc:

Parag Agrawal <parag.agrawal@nic.in>
09 November 2016 09:41
ddgterm-ahm@nic.in; ddgterm-and@nic.in; ddgtermap.dot@nic.in; ddgvtm-
asm@nic.in; ddgtermbg-dot@nic.in; ddgtermbr-dot@nic.in; ddgvtmchn-dot@nic.in;
ddgterm.cg@nic.in; ddgtermd-dot@nic.in; ddg-term-guj@nic.in; ddgtermhr-dot@nic.in;
ddgtermhp-dot@nic.in; ddgvtmhyd-dot@nic.in; ddgterm.jp-dot@nic.in; ddgvtm-
jk@nic.in; ddgtermjh-dot@nic.in; ddgtermktk-dot@nic.in; ddgtermkrl-dot@nic.in;
ddgvtmkol-dot@nic.in; ddgvtmlko@up.nic.in; ddgtermdot-mp@nic.in; ddgtermnag-
dot@nic.in; ddgterm-mum@nic.in; ddgtermne1-meg@nic.in; ddgtermne2-dot@nic.in;
ddgtermod-dot@nic.in; ddgtermpune-dot@nic.in; ddgtermpb-dot@nic.in; ddgterm.rj .• :,
dot@nic.in; ddgtermtn-dot@nic.in; ddgvtmupe@up.nic.in; ddgtermupw-dot@nic.in; ~,
ddgterm-uk-dot@nic.in; ddgtermwb-dot@nic.in
dirtermahd-dot@nic.in; dirterm-and@nic.in; dirtermap.dot@nic.in; termap.dotcpnic.ln. '.
dirterm.asm@nic.in; dirterm2.asm@nic.in; dir1termbg-dot@nic.in; dirterma1.bih- ,
dot@nic.in; dirtermbr-dot@nic.in; dirterm.tnchn@nic.in; dirterm.cg@nic.in; dirtermd2~"-':
dot@nic.in; dirtermd-dot@nic.in; dir1-term-guj@nic.in; dirterm.guj-dot@nic.in; ....
dirtermhr-dot@nic.in; dir2termhr-dot@nic.in; dirtermhp-dot@nic.in;
dirvtmhyd.dot@nic.in; dir1 termJp-dot@nic.in; dirvtm-jk@nic.in; dir2term-jk@nic.in;
dirtermjh-dotccnic.in: dirtermktk-dot@nic.in; dir2termktk-dot@nic.in; dirtermkrl-
dot@nic.in; dir2termkrl-dot@nic.in; dirvtmkol-dot@nic.in; dirvtmlko@up.nic.in;
dirtermdot-mp@nic.in; dirterm-mp@nic.in; dir-vtm-mah@nic.in; dir1-term-mum@nic.in;
dirterm-mum@nic.in; dirterma2.mum-dot@nic.in; dir1-termne1-meg@nic.in;
dirtermne2-dot@nic.in; dir1termod-dot@nic.in; dir2termod-dot@nic.in; dirtermpune-
dot@nic.in; dir1 termpb-dot@nic.in; dir2termpb-dot@nic.in; dir2term.rj-dot@nic.in;
dir1term.rj-dot@nic.in; directorterm.tncbe@nic.in; ddga1term.tncbe@nic.in;
dirvtmupe@up.nic.in; dir2termeast-up@nic.in; dirtermupw-dot@nic.in; dir2termupw-
dot@nic.in; dir-term-uk@nic.in; dir1termwb-dot@nic.in; dir2termwb-dot@nic.in;
dirterma1 kol-dot@nic.in; KARAN GOYAL; PARAGAGRAWAL DIRECTOR;
Arya@ramboll.in; dirsat1.tec@gov.in; ddgsattec@gov.in; srddg.tec@gov.in; ddqcs-
dot@nic.il'l; sberry@coai.in; vtiwathia@coai.in; srddgsterm-dot@nic.in
Submission of EMF self-certificates through NEP portal

'.

From:
Sent:
To:

Subject:

kespected Sires),

The submission of self-certificate by TSPs to TERM Cells in three LSAs viz. Mumbai, Haryana and Karnataka.
(Including Bangalore) and in the city of Hyderabad using EMF portal has already been started, Now, It has been
decided to start submission of self-certificates by TSPs in the remaining TERM Cells in rest of the LSAs using
NJ~pPortal. In this regard, following may kindly be noted:

,1,., The online submission of self certificate through NEP Portal will start w.e.f. 16.11.2016 for all the locations ..

2. Manual submission of Self-certificates for these locations may be discontinued w.e.f.
16.11.2016. However, Self Certificates may be accepted in the hard copy only till 15.11.2016

-'. The self-certificates will be submitted through the portal to respective TERM Cells after it is digitally signed
by authorized nodal officer.

",1
1

;'.",.',



4. These self-certificate submitted through EMF portal will be subjected to regular audit as per the existing
guidelines on the matter.

'l ....

5'e , tERM Cells can take up with M/s Ramboll directly on 040-40322027 (NEP Helpdesk) in case of any
discrepancy/ difficulty in using portal.

6. The issues raised by these TERM Cell shall be looked into by Mls Ramboll on priority vis-a-vis other issues
in hand with M/s Ramboll in respect to EMF portal.

7. The temporary user-ids issued to all the TERM cells may be discontinued by M/s Ramboll. All the TERM
Cells may be issued permanent user-ids. For this purpose the TERM Cell shall get in touch with M/s Ramboll.

8. Presently, the implementation of module for submission of revised self-certificate (RSC) is in progress and
will be implemented in few days. In this regard, it may be noted that after the start of online submission of self-
certificate from 16.11.2016 and till the module for submission of RSC become operational, the RSC may be
accepted in hard copy. .

Regards,

Parag Agrawal,
Director (TERM-II), DoT HQ
M: 09868910077
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No. 753] NEW DELHI, WEDNESDAY,  SEPTEMBER  6,  2017/BHADRA  15, 1939  

सचंार मतं्रालय 

(दरूसचंार विभाग) 

अविसचूना 

नई ददल्ली, 5 वसतम् बर, 2017 

सा.का.वन. 1131(अ).—केन्द्रीय सरकार, भारतीय तार अविवनयम, 1885 (1885 का 13) की िारा 7 द्वारा दी गई 

शवियों का प्रयोग करत े हुए, भारतीय तार वनयम, 1951 का और संशोिन करन े के वलए वनम्नवलवित वनयम बनाती ह,ै 

अर्ाात ्:— 

1. (1) इन वनयमों का संविप्त नाम भारतीय तार (संशोिन) वनयम, 2017 ह।ै 

(2) ये 1 अिूबर 2018 से प्रिृत्त होंगे।  

2.   भारतीय तार वनयम, 1951 में, भाग X और उससे संबंवित प्रविवियों के पश्चात वनम्नवलवित अंतःस्र्ावपत दकया जाएगा, 

अर्ाात:्.       

      भाग XI 

     तार का परीिण और प्रमाणन 

528. पररभाषाएं :-  

तार का परीिण और प्रमाणना, जब तक दक सदंभा अन्द्यर्ा अपवेित न हो, - 

‘‘मूल उपस्कर विवनमााता’’ से तार का ऐसा विवनमााता अवभप्रेत ह ैवजसके ब्ांड के अिीन तार बेचा जाता ह ैया बेचे जाने का 

प्रस्ताि दकया जाता ह।ै  

529. अवनिाया परीिण - कोई भी तार जो भारतीय तार अविवनयम, 1885 (वजसे इसके पश्चात उि अविवनयम कहा गया 

ह)ै, की िारा 4 के अनुसार केन्द्रीय सरकार द्वारा अनुदत्त, अनुज्ञती के अिीन स्र्ावपत दकए गए, अनरुवित दकए गए या 

कायाचावलत दकए गए या दकसी भी तार के सार् प्रयोग दकया जाता हो या प्रयोग दकए जान ेके योग्य हो, उसे तार प्राविकरण 

द्वारा समय-समय पर यर्ा अििाररत परैामीटरों के अनुसार पिूा अवनिाया परीिण और प्रमाणन से गुजरना होगा। 
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परंतु भारत मे अनुसंिान और विकास या प्रदशान के प्रयोजन के वलए या अवनिाया परीिण के वलए नमनूे के रूप मे या भारत म े

ऐसी आिक विदेशी यात्रा पर व्यविगत रूप से सार् लाया गया जो भारत म ेव्यविगत उपयोग के वलए है, तार यंत्र को 

वजसका उि अविवनयम या तत्समय प्रिृत्त दकसी अन्द्य विवि के अिीन आयात या उपयोग प्रवतवषद्ध नहीं है, समय समय पर 

तार प्राविकारी द्वारा इस वनवमत्त जारी दकसी आदेश द्वारा अवनिाया परीिा की अपेिा से छूट दी जा सकेगी/ 

परंत ुयह और दक तार प्राविकारी राजपत्र में अविसूचना द्वारा उन तार यंत्रों को छोड़कर  जो परंतुक मे विवनर्दाि हैं, तार के 

कवतपय प्रिगा या प्रिगों को ऐसी अवनिाया परीिा से  वनवश्चत श्रेणी या श्रेवणयों की छूट द ेसकेगा।   

530.  प्रमाणन हते ुप्राविकारी :-  

(1) परीिण तार प्राविकारी या तार प्राविकारी द्वारा अवभवहत दकसी अन्द्य अवभकरण द्वारा दकया जाएगा।  

(2) तार प्राविकारी द्वारा अविसूचना के अनुसार, परीिण के वलए तार को पेश करन ेिाल ेव्यवि को वनिााररत शुल्क जो 50 

लाि रुपये से अविक नहीं होगा देना होगा तर्ा परीिण और प्रमाणन के वलए अिीनवयत पैरामीटरों के अनुपालन के पश्चात, 

तार प्राविकारी द्वारा विददत्त प्रदिया के अनुसार तार के वलए परीिण प्रमाण-पत्र जारी दकया जाएगा।  

(3) परीिण प्रमाण-पत्र की विविमान्द्यता प्रमाण-पत्र पर विवनर्दाि होगी और विददत्त प्रदियाओं का अनुसरण करन ेके पश्चात 

विददत्त फीस का संदाय करके प्रमाण-पत्र का निीकरण करिाया जा सकता ह।ै  

531.  अवनिाया परीिण हते ुउत्तरदावयत्िः- भारत में मलू उपस्कर विवनमााता का यह उत्तरदावयत्ि होगा दक िह भारत में 

उपस्कर की वबिी से पहल ेइसका अवनिाया परीिण और प्रमाणन करिाये तर्ा तार प्राविकारी द्वारा यर्ा विददत्त ब्यौरे जैसे 

विवनदेशन, चेतािनी और प्रमाण-पत्र संख्या और इसकी िैद्यता तार के बाहरी भाग पर मुदरत करे।  

532.  आयातकताा की परीिण हते ुआयातक का उत्तरदावयत्िः- दकसी व्यवि द्वारा भारत में वििय करने के वलए तार आयात 

करने िाले व्यवि अर्िा उस विदेशी मूल उपस्कर विवनमााता का यह उत्तरदावयत्ि होगा दक िह इसका वििय प्रारम्भ करने से 

पहले तार प्राविकारी या उसका अवभवहत वनकाय स ेइसकी जााँच और प्रमाणन करिा लें।   

533.  विदेशी मलू उपस्कर विवनमााता का उत्तरदावयत्िः- जांच प्रमाण-पत्र की विविमान्द्यता समाप्त होन े के पश्चात विदेशी 

मूल उपस्कर विवनमााता भारत में वििय के वलय ेतार की कोई मात्रा नहीं भेजेगा।  

534.  पनुः प्रमाणीकरणः- तार के एक बार प्रमावणत हो जान ेपर भारतीय या विदेशी मलू उपस्कर विवनमााता के वििेता या 

वितरक या अवभकरण से अवतररि प्रमाणन प्राप्त दकया जाना अपेवित नहीं होगा परंतु ऐसे तार का मॉडल या ब्ाण्ड दकसी 

प्रकार से उस तार के मॉडल या ब्ांड से वभन्न नहीं होगा वजसे प्रमावणत दकया गया ह ैऔर उसकी बॉडी पर तार प्राविकारी 

द्वारा यर्ा वनिााररत प्रमाणन संबंिी वििरण ददया जाएगा।  

535.  अप्रमावणत तार के वििय का िजान- कोई व्यवि दकसी ऐसे तार का, जब तक उसे ऐसे प्राविकारी या अवभकरण द्वारा 

प्रमावणत नहीं कर ददया जाता ह,ै वििय नहीं करेगा वजसके संबंि म ेवनयम 530 म ेवनर्दाि तार प्राविकारी या दकसी अवभहीत 

प्राविकारी द्वारा अवनिाया अविप्रमाणन अपेवित ह।ै 

536.  अप्रमावणत तार को हटाया जाना :- (1) कोई ऐसा व्यवि, वजसे उपअविवनयम के अिीन तार को संस्र्ावपत करने, 

इसका रिरिाि करने अर्िा इस पर काया करने के वलए अनुज्ञााप्त अर्िा अनुमवत दी गई हो, यह पता चलने पर दक 

प्रयोगकताा द्वारा अप्रमावणत तार का उपयोग दकया जा रहा ह,ै यह सुवनवश्चत करेगा दक ऐसे तार को हटा ददया जाए अर्िा 

यदद िह ऐसे तार को हटान ेमें असफल रहता ह ैतो यह सुवनवश्चत करेगा दक अप्रमावणत तार के प्रयोग का पता चलन ेके सात 

ददनों के भीतर सेिा अर्िा कनेवटटविटी को िापस ले वलया जाये तर्ा ऐसे सभी मामल ेतार प्राविकारी की जानकारी में 

प्रत्येक सप्ताह लाये जाएं।  

(2) अनुज्ञवप्तिारी द्वारा उसके नेटिका  में ऐसे दकसी तार का उपयोग, जब तक उसे प्रमावणत नहीं कर ददया जाता ह,ै नहीं दकया 

जाएगा वजसके वलए अवनिाया प्रमाणन अपेवित ह।ै  

537. (1) उल्लघंन और सचूनाएाँ:- यदद कोई व्यवि दकसी तार के संबंि में इस भाग के उपबंिों का उल्लंघन करेगा तो तार 

प्राविकारी;- 

(i) ऐसे व्यवि को सूचना जारी कर सकेगा जो अविवनयम की िारा 4 के अिीन दी गई अनजु्ञवप्त या अनुमवत की शतों से 

संबवन्द्ित विवि के उपबंिों का उलंघन करता ह।ै   
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(ii) अनजु्ञवप्त या अनुमवत के वनबंिनों और शतों के अनुसार कायािाही कर सकेगा, यदद इस प्रकार अनजु्ञप्त या अनुमवत 

प्राप्त व्यवि द्वारा अप्रमावणत तार का उपयोग दकया जाता ह ैया ऐसा व्यवि उसके नेटिका  या सेिा के उपभोिाओं से 

अप्रमावणत तार हटाने म ेअसफल रहता ह।ै  

(iii) ऐसे तार को अवभरिा म ेले सकेगा और तार को नि करने का आदेश दे सकेगा चाह ेिह आयावतत हो या भारतीय 

मूल का स्िदेशी िस्त ुकी दशा मे, यदद ऐसा व्यवि अर्ाार्ा आयतकरता या मलू उपस्कर विवनमााता उलघंन की सूचना 

जारी होने की तारीि से 180 ददन के भीतर अवनिाया प्रमाणन करिाने मे असमर्ा रहता ह।ै   

(2) उपवनयम (1) मे वनर्दाि व्यवि को, विवहत फीस के 10 गुना का संदाय करके ऐसे तार के वलए तार प्राविकारी को 

प्रमाणीकरण के वलए अनुज्ञाप्त दकया जा सकेगा और तार प्राविकारी यर्ा विवनर्दाि प्रदियाओं का पालन करन ेके पश्चात प्रमाण 

पत्र जारी करेगा।   

[फा. सं. 3-1/2011-पीएचपी (पाटा)] 

अवमत यादि, संयुट त सवचि )प्रशासन(  

नोटः मलू वनयम पोस्ट और तार वनयम अंक/िंड I, वििायी अविवनयवमवत, भाग-II संस्करण द्वारा प्रकावशत दकए गए और 

पश्चातिरती संशोिन वनम्नवलवित द्वारा दकए गए  

1. सा. का. वन. 190, तारीि 18.02.1984 

2. सा. का. वन., 386 तारीि 22.05.1984 

3. सा. का. वन. 387 (अ), तारीि 22.05.1984 

4. सा. का. वन. 679, तारीि 30.06.1984 

5. सा. का. वन. 428, तारीि 27.04.1985 

6. सा. का. वन. 729, तारीि 03.08.1985 

7. सा. का. वन. 982, तारीि 19.10.1986 

8. सा. का. वन. 553 (अ), तारीि 27.03.1986 

9. सा. का. वन. 314, तारीि 26.04.1986 

10. सा. का. वन. 566, तारीि 26.07.1986 

11. सा. का. वन. 953 (अ), तारीि 23.07.1986 

12. सा. का. वन. 1121 (अ), तारीि 01.10.1986 

13. सा. का. वन. 1167 (अ), तारीि 28.10.1986 

14. सा. का. वन. 1237 (अ), तारीि 28.11.1986 

15. सा. का. वन. 49, तारीि 17.01.1987 

16. सा. का. वन. 112 (अ), तारीि 25.02.1987 

17. सा. का. वन. 377 (अ), तारीि 09.04.1987 

18. सा. का. वन. 674 (अ), तारीि 27.07.1987 

19. सा. का. वन. 719 (अ), तारीि 18.08.1987 

20. सा. का. वन. 837 (अ), तारीि 05.10.1987 

21. सा. का. वन. 989 (अ), तारीि 17.12.1987 

22. सा. का. वन. 337 (अ), तारीि 11.03.1988 

23. सा. का. वन. 361 (अ), तारीि 21.03.1988 

24. सा. का. वन. 626 (अ), तारीि 17.05.1988 

25. सा. का. वन. 660 (अ), तारीि 31.05.1988 

26. सा. का. वन. 693 (अ), तारीि 10.06.1988 

27. सा. का. वन. 734 (अ), तारीि 24.06.1988 

28. सा. का. वन. 606, तारीि 14.07.1988 

29. सा. का. वन. 812 (अ), तारीि 26.07.1988 

30. सा. का. वन. 888 (अ), तारीि 01.09.1988 

31. सा. का. वन. 907 (अ), तारीि 07.09.1988 

32. सा. का. वन. 916 (अ), तारीि 09.09.1988 

33. सा. का. वन. 1054, तारीि 02.11.1988 

34. सा. का. वन. 179, तारीि 18.03.1989 

35. सा. का. वन. 358 (अ), तारीि 15.03.1989 

36. सा. का. वन. 622 (अ), तारीि 15.06.1989 

37. सा. का. वन. 865, तारीि 29.09.1989 

38. सा. का. वन. 413 (अ), तारीि 29.03.1990 

39. सा. का. वन. 574 (अ), तारीि 15.06.1990 

40. सा. का. वन. 933 (अ), तारीि 03.12.1990 

41. सा. का. वन. 985 (अ), तारीि 20.12.1990 

42. सा. का. वन. 74 (अ), तारीि 18.01.1991 

43. सा. का. वन. 237 (अ), तारीि 25.04.1991 

44. सा. का. वन. 251 (अ), तारीि 02.05.1991 

45. सा. का. वन. 543 (अ), तारीि 21.05.1992 

46. सा. का. वन. 560 (अ), तारीि 26.05.1992 
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47. सा. का. वन. 587 (अ), तारीि 10.06.1992 

48. सा. का. वन. 730 (अ), तारीि 19.08.1992 

49. सा. का. वन. 830 (अ), तारीि 28.10.1992 

50. सा. का. वन. 62 (अ), तारीि 11.02.1993 

51. सा. का. वन. 80, तारीि 06.02.1993 

52. सा. का. वन. 384 (अ), तारीि 27.04.1993 

53. सा. का. वन. 387 (अ), तारीि 28.04.1993 

54. सा. का. वन. 220 (अ), तारीि 26.03.2004 

55. सा. का. वन. 713 (अ), तारीि 17.11.2006 

56. सा. का. वन. 193 (अ), तारीि 01.03.2007 

57. सा. का. वन. 547 (अ), तारीि 18.07.2008 

58. सा. का. वन. 49 (अ), तारीि 27.01.2010 

59. सा. का. वन. 279 (अ), तारीि 31.03.2010 

60. सा. का. वन. 256 (अ), तारीि 27.03.2012 

61. सा. का. वन. 412 (अ), तारीि 29.05.2012 

62. सा. का. वन. 368 (अ), तारीि 07.06.2013 

63. सा. का. वन. 506 (अ), तारीि 24.07.2013 

64. सा. का. वन. 18, तारीि 28.01.2014 

65. सा. का. वन. 912 (अ), तारीि 23.12.2014 

66. सा. का. वन. 653 (अ), तारीि 25.08.2015 

67. सा. का. वन. 241 , तारीि 10.12.2015 

68. सा. का. वन. 297(अ), तारीि 28.03.2017 

69. सा. का. वन. 314 (अ), तारीि 31.03.2017 

70. सा. का. वन. 406 (अ), तारीि 20.04.2017 

71. सा. का. वन. 439 (अ), तारीि 02.05.2017 

72. सा. का. वन. 482 (अ), तारीि 17.05.2017 

73. सा. का. वन. 507(अ), तारीि 22.05.2017 

74. सा. का. वन. 540(अ), तारीि 31.05.2017 

 

MINISTRY OF COMMUNICATIONS  

(Department of Telecommunications) 

NOTIFICATION 

New Delhi, the 5th September, 2017 

G.S.R. 1131(E).—In exercise of the powers conferred by section 7 of the Indian Telegraph Act, 

1885(13 of 1885), the Central Government hereby makes the following rules further to amend the Indian 

Telegraph Rules, 1951, namely:— 

1. (1) These rules may be called the Indian Telegraph (Amendment) Rules, 2017. 

(2) They shall come into force on 1
st
 October, 2018. 

 2. In the Indian Telegraph Rules, 1951, after PART X  and the entities relating there to, the following shall 

be inserted, namely :—  

 PART XI 

TESTING AND CERTIFICATION OF TELEGRAPH 

528. Definitions :— 

 Testing and certification of telegraph - in this part, unless the context otherwise requires,— 

   “Original Equipment Manufacturer” means a manufacturer of telegraph under whose brand the telegraph is 

sold or proposed to be sold. 

529. Mandatory Testing- Any telegraph which is used or capable of being used with any telegraph established, 

maintained or worked under the licence granted by the Central Government in accordance with the provisions 

of section 4 of the Indian Telegraph Act, 1885 (hereinafter referred to as the said Act), shall have to undergo 

prior mandatory testing and certification in respect of parameters as determined by the telegraph authority 

from time to time: 

Provided that the telegraph imported for the purpose of research and development or demonstration in India or 

as sample for mandatory testing or personally accompanied on inward foreign travel to India which is for 

personal use in India and not prohibited to be imported or used under the said Act or any other law for the 
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time being in force, may be exempted by an order issued in this regard by the telegraph authority from time to 

time, from the requirement of mandatory testing: 

Provided further that the telegraph authority may by notification in the Official Gazette exempt certain 

category or categories of telegraph except those specified in the proviso from such mandatory testing. 

530. Authority for testing- (1) The testing shall be carried out by the telegraph authority or any other agency 

designated by the telegraph authority. 

(2) The fee charged for testing carried out by the telegraph authority from the person who offers the telegraph 

for testing shall not exceed rupees fifty lakhs as specified by notification and the telegraph authority after 

compliance of the parameters set forth both for testing and certification shall issue a test certificate for the 

telegraph, as per the procedures prescribed by the telegraph authority.  

(3) The validity of the test certificate shall be as specified in the certificate and the certificate may be renewed   

on payment of prescribed fee, after following the prescribed procedures. 

531. Responsibility for mandatory testing :- It shall be the responsibility of the Original Equipment 

Manufacturer in India for getting the mandatory testing and certification done before sale of equipment in 

India and to print the details of telegraph as prescribed by the telegraph authority such as specification, 

warning and certificate number and its validity on the outside body of the telegraph. 

532. Responsibility of importer for testing :- It shall be the responsibility of the person importing telegraph for 

sale in India  or the foreign Original Equipment Manufacturer to offer the telegraph for testing and 

certification by the telegraph authority or its designated body before sale. 

533. Responsibility of foreign original equipment manufacturer :- The foreign Original Equipment 

Manufacturer shall not dispatch any quantity of the telegraph for sale in India after expiry of the validity of the 

test certificate. 

534. Recertification :- When a telegraph has been certified, the dealer or distributor or agency of the Indian or 

foreign Original Equipment Manufacturer shall not be required to get the telegraph certified again provided 

that the model or brand of such telegraph is not different in any manner from the one which has been certified 

and shall carry details of certification on the body of the telegraph as prescribed by the telegraph authority. 

535. Bar on sale of uncertified telegraph:- No person shall sell any telegraph in respect of which mandatory 

certification is required by the telegraph authority or any designated agency, referred to in rule 530, unless it is 

certified by such authority or agency. 

 536. Removal of uncertified telegraph:- (1) Any person licensed or permitted to establish, maintain or work a 

telegraph under the said Act shall, on detection of use of uncertified telegraph by a user, ensure its removal by 

the user or, in case of his failure in such removal, withdrawal of service or connectivity to network within 

seven days of its detection and all such cases shall be brought to the notice of the telegraph authority in each 

week. 

(2) No telegraph in respect of which mandatory certification is required, shall be used by the licensee in its 

network unless it is certified. 

537.(1)  Contravention and notices:- If any person  contravenes the  provisions of this Part, in respect of any 

telegraph, the telegraph authority may, 

(i) issue notice to the person who contravenes the provisions of law pertaining to conditions of license or 

permission granted under section 4 of the Act,  

(ii) take action in accordance with the terms and conditions of the licence or permission, if uncertified 

telegraph is used by the person so licensed or permitted, or if such person fails to get uncertified telegraph 

removed from the users of his network or service;  

(iii)  take custody of such telegraph and order to destroy the telegraph whether imported or of Indian origin, if 

the person i.e. the importer or the Original Equipment Manufacturer in case of indigenous item is unable to 

get the mandatory certification done within one hundred and eighty days from the date of issue of notice of 

violation; 
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(2) The person referred to in sub-rule(1) may be permitted to apply for Certification to the telegraph authority 

for such telegraph on payment of ten times of prescribed fee and the telegraph authority after observing the 

procedures as specified may issue the Certificate.  

[F. No. 3-1/2011-PHP(Pt.)] 

AMIT YADAV, Jt. Secy. (Admin) 

Note: The principal rules were published in the Post and Telegraph Manual Volume I. Legislative Enactments, 

Part II, Edition and subsequently amended vide notification numbers— 

1. G.S.R. 190, dated the 18
th

 February, 1984; 

2. G.S.R. 386, dated the 22
nd

 May, 1984; 

3. G.S.R. 387(E), dated the 22
nd

 May, 1984; 

4. G.S.R. 679, dated the 30
th

 June, 1984; 

5. G.S.R. 428, dated the 27
th

 April, 1985; 

6. G.S.R 729, dated the 3
rd

 August, 1985; 

7. G.S.R. 982, dated the 19
th

 October, 1986; 

8. G.S.R. 553(E), dated the 27
th

 March, 1986; 

9. G.S.R. 314, dated the 26
th

 April, 1986; 

10. G.S.R. 566, dated the 26
th

 July, 1986; 

11. G.S.R. 953(E), dated the 23
rd

 July, 1986; 

12. G.S.R. 1121(E), dated the 1
st
 October, 1986; 

13. G.S.R. 1167(E), dated the 28
th

 October, 1986; 

14. G.S.R. 1237(E), dated the 28
th

 November, 1986; 

15. G.S.R. 49, dated the 17
th

 January, 1987; 

16. G.S.R. 112(E), dated the 25
th

 February, 1987; 

17. G.S.R. 377(E), dated the 9
th

 April, 1987; 

18. G.S.R. 674(E), dated the 27
th

 July, 1987; 

19. G.S.R. 719(E), dated the18th August, 1987; 

20. G.S.R. 837(E), dated the 5
th

 October, 1987; 

21. G.S.R. 989(E), dated the 17
th

 December, 1987; 

22. G.S.R. 337(E), dated the 11
th

 March, 1988; 

23. G.S.R. 361(E), dated the 21
st
 March, 1988; 

24. G.S.R. 626(E), dated the 17
th

 May, 1988; 

25. G.S.R. 660(E), dated the 31
st
 May, 1988; 

26. G.S.R. 693(E), dated the 10
th

 June, 1988; 

27. G.S.R. 734(E), dated the 24
th

 June, 1988; 

28. G.S.R. 606, dated the 14
th

 July, 1988; 

29. G.S.R. 812(E), dated the 26
th

 July, 1988; 

30. G.S.R. 888(E), dated the 1
st
 September, 1988; 

31. G.S.R. 907(E), dated the 7
th

 September, 1988; 

32. G.S.R. 916(E), dated the 9
th

 September, 1988; 

33. G.S.R. 1054, dated the 2
nd

 November, 1988; 

34. G.S.R. 179, dated the 18
th

 March, 1989; 

35. G.S.R. 358(E), dated the 15
th

 March, 1989; 

36. G.S.R. 622(E), dated the 15
th

 June, 1989; 

37. G.S.R.865, dated the 29
th

 September, 1989; 

38. G.S.R. 413(E), dated the 29
th

 March, 1990; 

39. G.S.R. 574(E), dated the 15
th

 June, 1990; 

40. G.S.R. 933(E), dated the 3
rd

 December, 1990; 

41. G.S.R. 985(E), dated the 20
th

 December, 1990; 

42. G.S.R. 74(E), dated the 18
th

 January, 1991; 

43. G.S.R. 237(E), dated the 25
th

 April, 1991; 

44. G.S.R. 251(E), dated the 2
nd

 May, 1991; 

45. G.S.R. 543(E), dated the 21
st
 May, 1992; 

46. G.S.R. 560(E), dated the 26
th  

 May, 1992; 

47. G.S.R. 587(E), dated the 10
th

 June, 1992; 

48. G.S.R. 730(E), dated the 19
th

 August, 1992; 

49. G.S.R. 830(E), dated the 28
th

 October, 1992; 

50. G.S.R. 62(E), dated the 11
th

 February, 1993; 

51. G.S.R. 80, dated the 6
th

 February, 1993; 

52. G.S.R. 384(E), dated the 27
th

 April, 1993; 

53. G.S.R. 387(E), dated the 28
th

 April, 1993; 

54. G.S.R. 220(E), dated the 26
th

 March, 2004; 

55. G.S.R. 713(E), dated the 17
th

 November, 2006; 

56. G.S.R. 193(E), dated the 01
st
 March, 2007; 

57. G.S.R. 547(E), dated the 18
th

 July, 2008; 

58. G.S.R. 49(E), dated the 27 January, 2010; 

59. G.S.R. 279(E), dated the 31
st  

 March, 2010; 

60. G.S.R. 256(E), dated the 27
th

 March, 2012; 

61. G.S.R. 412(E), dated the 29
th

 May, 2012; 

62. G.S.R. 368(E) dated the 07
th

 June, 2013; 
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63. G.S.R. 506(E) dated the 24

th
 July, 2013; 

64.   G.S.R. 18 dated the 28
th

 January, 2014; 

65.   G.S.R. 912(E) dated the 23
rd

 December, 2014; 

66.  G.S.R. 653(E) dated the 25
th

 August, 2015;  

67. G.S.R. 241 dated the 10
th

 December, 2015;  

68.     G.S.R. 297(E) dated the 28
th

 March, 2017; 

69. G.S.R. 314(E) dated the 31
st
 March, 2017;  

70.  G.S.R. 406(E) dated the 20
th

 April, 2017;  

71. G.S.R. 439(E) dated the 2
nd

 May, 2017;  

72. G.S.R. 482(E) dated the 17
th

 May, 2017;  

73. G.S.R. 507(E) dated the 22
nd

  May, 2017; and 

74. G.S.R. 540(E) dated the 31
st
  May, 2017 
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